
HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(SPecial Original Jurisdiction)

IVIONDAY, THE TWENTY FIRST DAY OF OCTOBER

rWb TUOUSNND AND TWENTY FOUR

PRESENT

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J SREENIVAS RAO

[ 3418 ]

...PETITIONER

WRIT PETITI ON NO:60920F 2021

SaraBequm,D/o.MohammedAbdulHabeeb,Agedabout'l9ye;1s'occ:student
Ht]H-].iJj?+:iai lJ,-i,"lioj;i-v,iutp"j' Cr'ai'iiar' Hvderabad-rS

Between:

AND
1. The State of Telangana, Rep by its Principal Secretarv Medical and Health'

Family welfare o"prtt,ibni]"sJti"i"i'i' rl"ar Tank Bund' Hvderabad

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,

Warangai, Telangana State

.,.RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue, a Writ, Order or Orders more particularly one in the nature Writ

of Mandamus declaring the action of the respondents particurarry 2nd respondent

in not considering the petitioner for admission into BHMS course under

management quota (B and C) for the academic year 2O2O-21 as illegal' arbitrary

andunconstitutionalconseqUentlydirecttherespondentstoconsiderthepetitioner

for admission into BHMS course under Management quota for the academic year

2o2o-2linconcernedwithnotificationdatedoilo3t2o2lofthe2ndrespondent

un iversitY
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lA NO: 1 OF 2021

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be prleased to direct

the respondents to consider and allow the petitioner for counseling to the

admission into BHI\/S course under Management quota (B & C) for the academic

year 2O2O-21 in concerned with notification dated 05.O3.2021 .

Counsel for the Petitioner: SRI M. A. MUJEEB (NOT PRESENT)

Counsel for the Respondent No.1: GP FOR MEDICAL HEALTH AND
FAMILY WELFARE

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

The Court made the following: ORDER
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THE HON'BLETHE CHIEF IUSTICE ALOKARADHE

AND

THE HON'BL SRI ruS ICE T.SREENIVAS RAO

WritPetiti nNo. 92 of

None for the petitloner.

Mr. APrabhakar Rao, leamed Standing Counsel for

Kaloji Narayana Rao Univeniry of Ffualth Sciences aPPears for

respondent No.2 (for short 'the Univeniqy')'

1

2 In this writ petition, the petitione r inter alia has prayed for

the following relief:

"For the reasons stated in the accompanfing

affidavit, it is therefore praFd that this Court may

be pleased to issue a \fl'rit, order or orders more

panicularly, one in the nature of \flrit of

Mandamw declaring the action of the

respondents, particularly respondent No'2, in not

considering the petitioner for admission into

BHIIS Course under management quota (B&Q

for the academic year 2O2O-21 as illegal, arbitrary,

unconstitutional and consequently direct the

respondents to consider the Petitioner for

admission into nff;ourse under m:Inagement
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quota for the academic year 2O2O_2l is concernt:d
with notification dated 05.02.202I of rhe 2d
respondent Univeniry and pass such other ord,:r
or other orders as this Court deems fit and propr:r
in the circumstances of the case.,,

3. A Division Bench of this C.ourr, by an interim order

dated LO.O3.ZO21, had directed that subject to rhe pedtioner

payrng applicable registration charges through online to
respondent No.2 on or before 16.03.2021 and on producing

the original certificares for verification before respondent No.2

by 5:OO p.m., on 16.03.2021the respondents shall allow the

petitioner for coruideration for admission in the strayvircancies

in BHN/IS cou$e under Management quota ,B, 
and ,C 

category

for the academic year 2O2O-21.

4' The academic year 2o2o-21, is over. In view of the

aforesaid interim order as well as on account of effltx c,f time,

no further orders are required to be passed in the writ petition.

5. The \Vrit petition is, accordingly, disposed of. No ,:osts.
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fu a sequel, miscellaneous petitions, pending if any, stand

RJUN RAOclosed. t"'ir$'tit^'$t
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GI TRAR

SECTION FFICER

To,

1i"","'ii1%tilr:i:','3x}"ll;:i:Rl":i+#f;i''i;'i?'TJl'.serfare 

Department'

The Registrar' fufofi Nu'"Vu;' nuo Uni'"'=ity of Health Sciences' Warangal'

Telangana state'

;;;;" to sRr M A MuJEEB' Advocate toPucl

:u?"""??Jt,:r:#:$"r'J#,i*t 
'"- ' 

*"rfare' High court for the

One CC to SRI A 
'*O'HO*O* 

RAO' S C for KNRUHS [OPUCI
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HIGH COURT

DATED:21 11012024
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ORDER

WP.No.6092 ot 2021

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS

D:

o.'64'K*


